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SHRI R. K. KHADILKAR: That we
know. The Gagendragadkar Commission
has reported about it. But sometimes, as
you were pleased to suggest now, certain
tatitudes are provided for the sake of or-
ganisation and we are prepared to discuss
it. The Gagemdragadkar Commission is
very clear in their recommendations.
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SHRI R. K. KHADILKAR;: It is a gene-
ral question.

SHRI VASANT SATHE: May I know
from the hon Minister, if the P, & T,
when they changed the rules, did it in con-
sultation with the Labour Ministry?

SHRI R. K. KHADILKAR: No, Sir.

SHRI VASANT SATHE: If not, why
not?

SHRI R. K. KHADILKAR: The De-
partment has framed the rules for their
purpose. We have stated only that we
will follow those rules,

SHRI DINEN BHATTACHARYYA:
In view of the fact that the All-India Em-
ployees Provident Fung Staff Federation
has not heen recognised, may I know
actually which Federation or Union of
the Provident Fund Staff has been re-
cognised?

SHRI R. K. KHADILKAR: There is
one union which is not recognised but
they adhere to the rules and certain dis-
cussions with the officials take place.
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There are two and, as usual there is dis-
unity.

SHRI DENEN BHATTACHARYYA:
Which is the union that is recognised and,
if not, what is the machinery to nego-
tiate with the staff?

SHRI R. K, KHADILKAR: Unfortu-
nately, the behaviour of certain union
leaders was such that it was difficult to
recognise and negotiate with them. So.
we convened a meeting. . .. (Interruptions).
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i wmarg v e wEd @ @
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1 do not approve of this
I never approve of it.
will go on record.

practice;
No terruptions

Interruptions**

MR. SPEAKER; Next quest on
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%247, oft sfpeor  waz™ : aay

gETd s g wEY 9% 44 & Faw
i fw o

(%) war s @ faae &
FTHETY & & 97T LT F@AT 7
& Pfeer sy’ & weawa A
w1 & ;

(=) afx g @ @fedr sy

¥ srwany Wi @@ wn § ;W
(w) @ a¥ ww gv g feaar
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**Not recorded.
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THE MINISTER OF STEELL AND
MINES (SHRI S. MOHAN KUMARA-
MANGALAM): (a) and (b). According to
present thinking, the shares held by Gov-
ernmsnt n private sector compames in
the Steel sector will be transferred to the
Holding Company and it will also act as
the nominee of all public sector financial
institutions which possess shares in  the
Private sector units in the sphere of iron
and steel and ascociated mputs,

() The Hold ng Company for Steel
is yet to be «et up. The amount hkely
to be incurred on it during the current
financial year 1s still to be worked out.
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= fafao @m ?

SHRI S MOHAN KUMARAMANGA-
LAM* The Holding Company will be
responstble  to Government for the en-
tire activitics of Government in the iron
and stecl industry and also in relation to
the private sector companies, by exercis-
ing conirol to the extent possible through
the shares held by Government directly
or indirectly through the public financial
institutions.

SHR1 P. R. SHENOY: 15 1t not a fact
that the Bokaro Steel Plant will not be
brought under the proposed Holding
Company and if so, what ig the reason?

MR. SPEAKER: These are questsons
which were put earlier in the last week
or ten days back, and they are being re-
peated again. I fail to understand why
the same questions are repeated aguin
amd again. Well, you can repeat the ans-
wer.

SHRI S. MOHAN KUMARAMANGA-
LAM: It is not a fact that Bokaro is go-
ing to be left outside the Holding Com-
pany.
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ot shgow  wware : Fwr HfeEw
FIET TH TTA A AAT & FEG WOTHA
F egaer § ¥ BT wT wHAY 7

SHRI S. MOHAN KUMARAMANGA-
LAM: It is not possible now to forecast
what the Holding Company is going to
do regarding the management ‘and ad-
munistration of the plants. The object of
setting it up is to improve the adminis-
trative efficiency of the plants and, obvi
ously, if the Board of the Holding Com-
pany considers that any change are ne-
cessary in that direction, they will imple-
ment them.

Expulsion of Indians from Uganda by
8th November, 1972

*248, SHRI PILOO MODY: Will the
Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether Uganda Government had
decided to round up all persons of Indian
origin in case they did not leave the coun-
try by the 8th November, 1972;

(b) whether during this period, per-
sons of Indian origin received inhuman
treatment at the hands of the representa-
tives of Government of Uganda;

(¢) whether Government of India re-
ceived any report 1n this regard; and

() if so, the reaction of Government
thereto?

THE MINISTER OF EXTERNAL' AF-
FAIRS (SHRI SWARAN SINGH) (a) A
Uganda Government statement was issued
in the second week of September to the
effect that non-citizens who would not
have left Uganda by the deadline of No-
vember 8, 1972 would be rounded up by
security forces and taken to  military
camps Subsequently, in a letter to the
Sccietary General of the United Nations,
President Amin in this connection saxd as
follows'~—

“It is not my intention or that of
the Government to mal-treat or other-
wise oppress any non-citizen Asian who





